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1990. The Thermal Power Station at Dadri 
(840 MW) is likely to be completed in 1991-
92. 

Regular flight to Dimapur 

53. SHRI SHIKIHO SEMA: Will the 
Minister of CIVJl AVIATION be pleased to 
state: 

(a) whether regular flight to Dimapur 
(Nagaland) has been disrupted; 

(b) if so, when the flight will be resu.med; 

(c) whether Government propose to 
take any steps to provide Delhi-Dimapur 
connecting flight; and· " 

(d) if so! when it is likely to be provided? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVil AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) and (b). With 
effect from the 18th of December, 1989, 
Indian Airlines has restored the daily B-737 
service between Calcutta and Dimapur via 
Guwahati. 

(c) There is no such proposal at pres-
ent. Passengers desirous of travelling from 
Delhi to Dimapur have been provided a daily 
connection at Guwahati. 

(d) Does not arise. 

Industrial sickness in West Bengal 

54. SHRI CHinA BASU: Will the 
Minister of INDUSTRY"be pleased to state: 

(a) the extent of industrial sickness in 
.West Bengal; 

(b) whether Government have exam-
ined several proposals for the industrial reju-
venation and revival of sick units in the State; 
and 

(c) if so, at what stages those proposals 
rest now? 

THE MINISTER OF INDUSTRY (SHRI 
\ 

AJITSINGH): (a) The data on sick industrial 
units in the country is collected and compiled 
by Reserve Bank of India. As per the latest 
information available from RBI, the number 
of sick units and Non-SSI Sick units in West 
Bengal is 21 ,4':>9 and 151 1respectivety as at 
the end of December, 1987. 

(b) and (c). Whenever proposals are 
received by the Government for revival of 
sick units, they are examined on merits with 
reference to the policy guidelines on sick 
industries. For tackling sickness in the Non-
551 sector, Government have enacted a 
comprehensive legislation nam~ty "The Sick 
Industrial Companies (Special Provisions) 
Act, 1985". A quasi-judicial body designated 
as 'The Board for Industria! and Financial 
Reconstruction (BIFR)' has been set up under 
the Act to deal with the problem of sick 
industrial companies in an effective manner. 
BIFR has become operational with effect 
from 15th May, 1987. BIFR, after hearing the 
parties concerned, approves the rehabilita-
tion package forthe sick unit or recommends 
winding up, depending upon the viability of 
the unit. The details of the sick units of West 
Bengal registered with BIFR and action taken ' 
on them is given in the statement below. 

Twenty Eight sick industrial units of West 
Bengal were taken over under the Industries 
(Development and Reg u·'ation) Act, 1951 
and a statement showing the details of their ; 
present status is given in the Statement II 
below. 

In so far as tackling sickness in the small ~ 

scale sector is concerned, it is primarily the ; 
responsibility of the State Government to f 

initiate measures for auestiflg-1ndustrial sick- ~~ 

ness. However, Government of India also , 
give certain reliefs an& concessions for the ;" 
rehabilitation of sick SSt industrial units. 




